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have alrtady tafton iI,~ry IIttpl tomluce 
ddaY' in billing. 

..... -_ ... ., ....aeRI-. of hpert 
COID .... tu • ., West ...... Re. Textile 

MJU. 

5488. SHRl N. E. HORO: Will the Minis-
ter of FOREIGN TRADE be pleased to state: 

(a) whether the report has been submitted 
by the Expert Committee of West &rogal 
appointed by Governrnrnt regarding the 
Tatiles Min. of the State; and 

(b) if so, the steps taken by GO"ernmmt to 
implrmmt the suggestions contained therein? 

THE DEPUTY MIN1STER IJli THE 
MINISTRY OF FOREIGJIi TRADE (SHRI 
A. C. GEORGE): (a) The Committee sub-
milled its preliminary report on 18-2-69. 

(b) On the basis of the report submitted by 
the Expert Committee in respect of three un;" 
and the individual reports in other ca,e,. th" 
State Government ...-quested the Textile Com-
missioner to undertake techno-economic survey 
of the mills in appropriate cases and in other 
easel! advised the managemmt to secure addi-
tional funds from the State Financial Corpora-
tion on fulfilmmt of the terms and conditions 
stipulated in the report.. The extent of funds 
rtquired for setting up a State Textile Corpora-
tion being large, the Itate Government have 
""sgelted a modi£ed pattern of capital structure 
for the proposed Textile Corporation of the 
State which is under con..ideration of the 
Government of India. Pending decision of the 
formation of a State Textile Corporation, the 
State Government have bt.:n negotiating with 
Banks and Financial Institutions for securing 
finances for some of the sick units. In a few 
cases, the State Government invested an equity 
and decided to stand guarantee for bank 
loans. Steps have aho been taken in a number 
of CRSCS to have investigations under the Indus-
tries (Development and Regulation) Act insti-
tuted and eo far reports of the Investigation 
Commiuee in respect of a few cases have bee" 
received and 1be same are under examination 
of Government. 

RnUed Foutla ~ for Ga,lant 

5489. SHRI JADEJA: Will the Minister 
of PLAr-."NING be pleased to state : 

\al whether a proposal was sellt by the 
Government of Gujarat to the Central Govern-
mmt to enlarge the Fourth Fiv<' \"ear Plan for 
Gujarat ; and 

(t) if 10, it. salient features and the deci-
aion taken thereon ? 

THE MINISTER OJ.' STATE IN THE 
MINISTRY OF PLANNING (StiRI MOHAN 
DHARIAl: (al No, Sir. 

(b) Does not arise. 

PubUc Call om_ m J--p1' Vlnap. 

5490. SHRI JADEJA: Will the Minister 
of COMMUNICATION'S be pleased to state: 

(al whether Government are aware that 
villages in Jamnagar and Halar Districts oC 
Gujarat are deprived of the Telephone facili-
tit'S of Public Call uffices ; and 

(b) if so, the steps taken c.r proposed to be 
taken by Go,'emment in the matter? 

THE MINISTER GF COMMUJliICA. 
TIONS (SHRI H. N. BAHUGUNA): (a) 
All places of administrative/public importance 
in Jamnagar and Halat' district. of Gujarat 
with the exception of I.athipur have been 
provided with telephone facility. The propoeal 
10 open a public call office at La.hipur will be 
considered after the extra departmontal branch 
office at that place is converted to Sub-POIt 
ollice. 

(I;.) Telephone facilities are being provided 
wherever the prol=osals are financially viable. 

In caM:! which arc unrnnunerativ(", the Public 
Call Offices are opened on rent and guarantee 
hasis if lome interested party indemnifies the 
department against los •. 

FiDaadaI Aa.J.tlUlCe to GaJarat to Solve 
Problem of V_ploymeDt Amoq 

EDpaee1'8 

5491. SHRI JADEJA: Will the Minioier 
of HOME AFFAIRS be plea.ed to stat.e : 

(a) whether the G{Jvcrnment of Gujarat 




